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e-FIR No.000241/20
PS : Sadar Bazar

This is an application for releasing article i.e mobile phone.
present :  Ld. APP for the State.
¥ Mohd Zuheb Qureshi, Ld. LAC for applicant Choudhary Najam Ahmed joined through
Cisco Webex.
10 has filed his reply electronically.

Instead of releasing the articles on superdari, this Court is of the view that the articles

MEI’BM&MGW of Hon'ble High Court of Delhi in matter of “Manijit Singh Vs.
i wa:cn.u.c.uo 4485/2013 dated 10.09.2014.

' i v lﬂ* High Court of Delhi in above-said judgment/order while relying upon the
t'ble Supreme Court of India in matter of “Sunderbhai Ambalal Desai V. State of
EME COURT 638, “General Insurance Council & Ors. Vs. State of Andhra
Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
te of Mysore”, (1377) 4 SCC 358 has held - -

able articles seized by the police may be released to the person, who , in
' 'am'ﬂedto daimsuchasthecomploinantatwhosehasemeft,

afs:daudesshouldbeamestedor countersigned by the

bymepasmtowhanthewsmdytshmdedwer. Whenever

ellery articles valued from a government approved valuer.

duction of the valuable articles during the trial should not be insisted
th the panchnama should suffice for the purposes of evidence.
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14 07.2020
Through Video conferencing at 11:35 am.

Present : Ld. APP for the State.

through Cisco Webex. v
This is an application under Section 437 Cr. PC for grant of bail of
applicant/accused wherein it has been submitted that applicant/accused has been falsely f
imolicated and he is in JC since 07.07.2020. Ld. Counsel argued that applicant/accused B“
ye :
have been arrested in the present case, so separate FIRs should have been m e
Therefore, applicant/accused should be granted bail in this matter. i
Reply of 10 has been filed electronically wherein it has been submitw‘ |
onc country made pistol and two live cartridges were recovered from the possm :
applicant/accused and he is not involved in any other case. : i
Submissions of both sides heard.
Considering that investigation qua present applicant/aocnsed
nolete and he is not involved in any other case, so no purpose would bew
the spplicant/accused behind bars. Therefore, he is admitted to bail subject
ba' bond and surety bond in the sum of Rs.20,000/- each and am :
conditions : - I

1. that accused person(s) shall attend the Court as
executed,

3. that accused person(s) shall not ¢ .
any way dissuade the witnesa/pm qL

Application stands dispmedt-_

One copy of order be upla f
be also sent to the e-mail of SHO PS |
and the order be kept for records '
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